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1Ieard Mr. M. Chanda, learned- t1T1 	

counsel or the applicant. 
47  

ttThfl 1 

The appjicatjo is admitted. Call 
/ for the records. 

Issue notThe to the respondents 

List on 2761.2004 forord; 
, 

Member (A) mb 

16.22004 	List the matter on 18.3.2004 for 
order. 

---- 

Member 
bb 

18.3.2004. 	List on 23..2004 for orders. 

Meer (A) 1 	eJr 	ml, 
A 

vid 
O 

?3 
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23 .3. 2004 
	

'List on 23.4.2004 for orders, 

L1 O7 

9i 	 Member (A) 
b 
	

mb 

	

23.4.2004 	Qi the plea of counsel for the 

respondents four weeks time it given 

to the respondents to file written 
statement. List on 24.5.2004 for 

written statement. 

fl$ ,Jj 
M'mber (A) 

mb 

	

24.5 .2004 	Written statement has been filed. 

List on 25.6.2004 for hearing. 

Member (A) 
v 

mb 

23.9.2004 present: The Honbie Mr.Justice R.K. 
Batta, Vice-Chairman. 

The Hon'bie Mr.K.V.prahldan 
Member (A). 

Heard Hr.S.Nath, learned counsel 

for the applicant. 

The stand of the respondents is 

• 	 that the application for compassionate 

appointed was forwarded to the Circ 10 

Selection Cin'iittee and it requires 

approval o±'the Chief post 1aster Gene-
ral, Assarn Circle, Guwahati. It appears 

• 	 that the application for compassionate 
appointment has not been disposed of so 

far. 

Learned counsel for the applicant 

seeks leave to lbmplead the Chief post 
Master General, Assarn Circle, Guwahati 

as party respondents. 

c on td. 
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23.09.2004 	In view of the stand taken by the 

respcndentS, leave to join the chief post 

Master General, Assam Circle, Guwahati is 

• 	 granted. Necessary amendment to the appli- 

cation shl1 he maoe by the leaLnea counse1 

for the applicant within two weeks frcm 

se-e 	 today. once the necessary amndrnent is 

carried out, notice be issued to the C .P 

MG., Assam Circle, Guwahati, returnable 

on 29.11.2004. 

— 

r 	 IMemDer (is) 	 vice-Chairman 

bb 

,j- 	14.12.04. ft 	Let th caa,be listed for hearing 
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on 25th January, 2005 	 O'Vc4.& 
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Vjce-Chajritan 

I 
25.1.2005 	List bcfor3 the next Division 

s • 	 Bench. 

tCasc re~

dy tor hearing. 

t4einher (A) 

	

41 	
mb 

11.03.2005 present: The Hon'ble Mr.Justice 0. 
sivarajan. Vice-chairman 

The ion'b1e nr.ic.v.prahladan. 

I 
I Heard learned counsel for the partles  

Hoarding cs*c luded • Judgment delivered 

in open Court, kept in separate sheets. 

I / 	
The OA* is disposed of in terms of 

the order. 

/7, o) 

/ 	o'I'-' 
Mflbe 	 Vi  
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25.54005 	On the plea of Mr.A.K.Ch*dbur. 

Add. .0 .G.S.0 four weeks time is 

allowed to the respondents to file 

written statement. List on 24.6.2005 

Menber 

bb 

24.6.2005 	This case came tin for 

c'7' 	 l&:) 

oJ-44'. 

-4 -?-L 	-4-k 

ctC 	tt_ 

7C\fA 

LL 

CJ 

1/ 	 mb  

- 	- 
report. Mr. A.K. Chaudhurj, learned 

Addi. C.G.S.C* for the respondents 
has placed before me a comrnunicat-
ion dated 24.5.2005 passed by the 
APMG( 5taf) office of the Chief  
Postmaster General, Guwahati-1. 

Mre 	cMaa - learned- ans01 for 
the applicant submits that he has 
no .irstructjons from his client. 
Since the direction issued by this 
Tribunal has been complied with, 
the O.A. is closed. 

Vice-Chairman 

4- 

t&9 - ttL w\  s;4e 

'tfr b&iu •4 	
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CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAITATI BENCH. 

O.A. No.260 of 2003. 

DATEOFDEQSION 11.03.2005 

Shri Gautam Das 	 APPLICANT(S) 

Mr. M.Qianda 	 ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS - 

The Union of India & Ors. 	 RESPONDENT (5) 

MO. A.K.Chaudhurj, Addi. C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE v1R.. JUSTICE G: SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATEVE MEMBEp, 

Whether Reporters of local papers may be allowed to see the judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the judgment? 

Whether the judgment is to be circulated to the other Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHAT1 BENCH. 

Original Application No. 260 of 2003. 

Date ofOrder: This, the 11 th  Day of March, 2005. 

THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE RON' BLE MR KV.PRAHLADAN, ADMINISTRATiVE MEMBER 

Sri Gautani Das 
Son of Late Upananda Das 
Village Harinabasti 
P.O: Dldarkush 
District: Cachar 
Assam. Applicant. 

By Advocates /Shri M. Chanda, G. N. Cliakraborty, S. Nath & S. Choudhury. 

- Versus- 

The Union of India 
Represented by the Secretary to the 
Government of India 
Ministry of Communications 
Department of Posts 
New Delhi. 

The Senior Superintendent of Post Offices 
cachar Division 
Silchar, Assam 
PIN 788 001. 

The Senior Post Master 
Silchar Head Post Office 
Silchar - 788 001 
Dist: Cachar 
Assam. 

The Chief Post Master General 
Assam Circle, Guwahati 
Meghdoot Bhawan 
011wahati-1. 	 . . . Respondents. 

By Mr. A. K. Chaudhuri, Addi. C.G.S.C. 

RD ER (ORAL) 

SIVARAJAN J.(V.C.) : 
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The father of the petitioner died on 29.1.2000 while he was under 

employment under the respondents department as Branch Post Master (BPM) in 

the district of Cachar, Assam. The respondents adv&tised the vacancy, which 

arose on account of death of the petitioner's father and invited application for 

filling up the said post. On 4.4.2000 the petitioner submitted application for his 

appointment in the said post on compassionate ground under the Die-in-harness 

scheme. This was followed by another representation dated 20.8.2000. But, the 

petitioner had not so far been appointed in the said post. In the circumstances, the 

petitioner had filed this application. 

2. 	The Respondents have filed their written statement in the case in April, 

2004. it is stated therein that the petitioner is the eldest son of the deceased 

employee and he applied for appointment is the post on compassionate grOund 

though he was not matriculate. As per departmental norms, qualification for the 

post of GDS BPM is matriculation or equivalent examination. Accordingly, his 

application for compassionate appointment was forwarded to the Postmaster 

General, Assam Circle, Guwahati on 27.10.2000 with recommendation for any ED 

post except the post of BPM and that time there was no vacant post' available 

except the post of BPM. It is further stated that his application for compassionate 

appointment is still under consideration of the authority. It is further stited that the 

selection of compassionate appointment is based on recommendation of the Circle 

Selection Committee Guwahati and this fact was intimated to the applicant on 

7.10.2003. It is also stated that the petitioner worked as nominee time to time 

against the leave vacancy of his father, but these are not the criteria for 

compassionate appointment. It is again stated in •  Paragraph 9 of the written 

statement that on' the basis of Circle Selection Committee and approval of the 

Chief Postmaster General, Assam Circle, Guwahati some compassionate 

I 	~~Av, 
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appointments have been made and the Sr. Superintendent is not the authority to 

selectiapprove the candidate for selection for compassionate appointment and no 

application is lying pending before the respondents. Finally it is stated that since 

the petitioner's application for compassionate appointment is under consideration 

by the authority, there is no provision to appoint him in any post even on 

temporary basis. 

3. 	We have heard Mr. SiNath, learned counsel for the petitioner and also Mr. 

A. K. Chaudhuri, learned Addi. C.GS.C. for the respondents. Adthittedly, the 

petitioner's father died as early as on 29.1.2000. The purpose of giving 

compassionate appointment to the dependent under the Die-in-harness scheme is 
/ 

byway of imme4iate relief to the family of the deceased. In this case the petitioner 

had submitted application for compassionate appointment as early as on 4.4.2000. 

It is unfortunate that the said application is kept pending till date.. True the 

petitioner was not matriculate, consequently he is not entitled to any clerical post. 

That is why the 2nd respondent suggested that the petitioner must be appointed to 

some other ED post except the post of BPM. When such recommendation was 

made by the 2nd respondent to the additional 4th respondent impleaded, certainly 

it was for the respondents to consider the matter taking into account the very 

scheme itself and to provide appointment to the petitioner. Of course, the reason 

for not providing employment may be there is no sufficient vacant, post of ED. We 

find that the 2nd respondent in its written slatement has stated that some other 

appointments were made earlier on compassionate ground. We will not wish to 

say anything more in this matter and we are of the view that the application can be 

disposed of with the following directions:- 

Since the . 2nd respondent stated that the petitioner's 

application for compassionate appointment is pending before the 4th 

/ 
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respondent since 2000, we direct the 4th respondent to take urgent 

step in the matter and to take a decion as contemplated under the 

Rules within: a period of two months from the date of receipt of copy 

ofithisorder 

4. 	The application is disposed of as above. The learned Add!. C.G.S.C. will 

forward a copy of this order to the concerned respondents for compliance. Post for 

compliance report on 25.5.2005. 

9  Ile 
(K.VPRAHLADAN) 
	

(G.SIVARAJAN) 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

bb 
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IN THE CENTRALDTRTtTRIBUNL 
GUWAHTI BENCH: GUWAHiTI 

O . A. /2003 

Sr;i Gautam Das 

vs.-.. 

Union of India & Ore. 

Synopsis of the Case. 

9..01.2000 	The father of the applicant died while he was 

under employment under the respondent 

departrrie nt as Branch Postmaster at Didarkush 

Branch Post Office in the diet riot of Caear 

ssam. 

Q. 03.2000 

4 4 2000 

The respondents ad\'e rti.sed the resultant 

vacant post aforeeaid inviting applications 

for appoi ntment to the po .L of B r a n c h 

Postmaster, Didarkush Branch Post office s  

C a char, 

The applicant submitted application for his 

appointment in the sal d post on compassionate 

ground under the Die--'in-harness scheme framed 

by the Gove r nme n t 

Having persuaded the matter time and again,, the 

applicant submitted another application on 

2092000 prayihg for - his appointment on 

compassionate ground. The applicant was given 

all hopes for,  a sympathetic consideration of 

his case but nothing positive came, although 
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compassionate appointments were given to many 

other similarly situated persons. The 

applicant kept on persuading his prayer but 

wit. h not result. 

2192003 	
pplicant having failed to get justice; 

submitted another representation on 2092003 

reiterating his prayer, but with no response. 

Hence 	this 	application 	before 	the 

Hon'ble Tribunal. 

PRAYERS 

. l That the respondents be directed to appol nt. the 

applicant on compassionate ground under Die'inharness 

scheme in a regular Group D' post. 

Costs oft he application. 

8.3 Any other relief(s) to which the applicant is entitled 

at he Hon'ble Tribunal may deem fit and proper. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 	 I 
(An Application under Section 19 of the Administrative Tiihunals Act, 1985) 

Title of the case 	: 	 0. A. No 	/20 03 

Sri Gautarn Das 	 : 	Applicant 

- Versus - 

Union of India & Others: 	 Respondnts. 

INDEX 

SL. No. Annexure Particulars Page No. 

 ---- Application 1-9 

 ---- Verification 10 

 1 Copy of the Notice dated 8.3.2000 , 

 II Copy of the representation dated 20.8.2000 4 	r 	3 
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IV(Series) 

Copy of the representation dated 20.9.2003 

Copies of appointments letters  

Filed by 

Dale l3'I..2008 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administr .tive 

Tribunals Act, 1985) 

0. A. No. ....../2003 

BETWEEN 

Sri GautaiTi Das 

Son of Late Upananda Das 

Village Harinabasti 

P.O. Didarkush 

DistrictCachar ,  

Assam 

-AND- 

The Union of I ndia 

Represented by the Secretary to the 

Government u ........ía, Ministry of Communications, 

Department of Posts. 

New Delhi.  

The Senior Superintendent of Post Offices 

Cachar Division 

Silchar, Assam 

PIN 788-001 

3, 	The Senior Post Master, 

Silchar Head Post Office 

Silchan'788001 

Dist. Cachar 

Ass am 

t rw&ç IT€ 

cuL 1  

~ 
a, ~ ~,17~ x- k ~ 
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DETAILS OF THE APPLICATION 

1 . PArticulara  of 	
yjhjch this app1jcafi 

This application is 	made 	not 	aqainst any 	Particular 
order but 	aqa:nst nonco nsideratior) 	of c:Ompassioratp 

appointment of the applicant in a suitable post under 

the Diein"'harmess Scheme f ramed by the Gbve rnment 

since the father of the applicant died while he was in 

employment under the respondents 

The applicant declares that the subject matter of this 

app] ice ton is well kith.i nthe jurisdiction of this 

Hon h 1e T r I b u n a 1. 

3- 

The applicant further declares that this eppliration is 

Filed within the limitation Prescribed under section-21 

of the Administrative Tribunals Act, 1985. 

4.1 That the applicant, is a citizen of India and as such he 

is entitled to all 	the rights, protect;jons and 

privileges as guaranteed under the Constitution of 

India, 

- 	 - 	 - -- 	 - 	 - 	 - 
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42 That your applicant begs to state that his father Late 

tJpana,'da Das ho was serving as Branch Post Master,  

(8PM) at Didarkush Post OffIce in the district of 

Cachar 	Assam died on 2901 -2000 while he was in 

service, Fol1oinq his father's death 	the applicant 

along with all the members of his family got plunged 

into a distressnq condition and there was no bread- 

earner- for the family, 

43 That immediatly after the death of his fat.her, the 

applicant approached the respondents prayinq'for -  his 

employment to the post of Extra departmental Branch 

Post Master (EDBP) at Didarkush on compassion-te 

ground. The respondents gave him all hopes that his 

case would be consider- ed with utmost sympathy but 

nothing Positive came up, 

4,4 That the respondents vide their Notice issued under No, 

-383/pF dated 832000 advertise(' f or appointment to 

the vacant post of EDBP, Didarkush, This applicant 

submitted his application on 44,2000 f o r his 

appointment on compassionate ground but his application 

was not entertained on the ground that the applicant 

was not a matricula .te although the applicant informed 

that he had already appear-ed in HSLC Examination 

(Repeaters) held in December '99, the result of which 

remains to be declared. 

Copy of No ...1cc dated 83,2000 is annexed hereto as 

Annexure-I 



4.5 That the 	applicant 	thereafter submitted 	another 

application on 20,8.2000 and persuaded the matter time 

and again praying for his appointment on compassionate 

ground under the Diein'-'harness scheme frame by the 

'Government. Having found no response, the applicant 

submitted another representation on 20.9.2003 with the 

same prayer for his appointment in a regular Group D' 

post and further offering to serve as GDS also on 

temporary basis but with no result whatsoever. 

Copy of representations dated 20.82000 and dated 

20.9.2003 are annexed hereto as Annexure-Il and 

III respectively. 

4.6 That the applicant most respectfully begs to state that 

he was appointed as Branch Post Master at Didarkush 

Branch Post Office on temporary basis on several 

occasions when his late father used to be on leave 

during his employment. The applicant thus served as BPM 

in different spells as detailed below 

Period of Service as B.P.M. 

18.02.98 to 18.04.98 

01.05.98 to 29.07.98 

30.07.98 to 19.08.98 

01.05.99 to 29.06.99 

0.11.99 to 17.02.00 

No. of days served 

60 

90 

21 

60 

90 

\1'( 

4 

g"Jiow-- 04"~( 
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Further s  the applicant was also  appointed to serve 

as Peon in the said Branch Post Office for sometime In 

all the cases the applicant served to thi full 

satisfaction of his superior officers 

Copies of appointment letters Pertaining to his 

appointmeits stated above are annexed hereto as 

Annexure-.Iv series, 

4.7 That the applicant begs to submit that during this 

period larqe number of compassionate appointments have 

been made to the post of GDS by the respondents but the 

case or 
the applicant has not been considered although 

his applications are lying pending before the 

responderts for long time. It is st .ted that even no 

there are posts lying vacant anH 

impediments for the responderts for considering the 

case of the applicant 

48 That the applicant begs to state that he has failed to 

manage a job in spite of his best efforts, and is 

unemployed over these years Nhich has throjn the entire 

family in a disastrous and wretched condition Due to 

non consideration of his case for a suitable employment 

on compassiorvte ground under the Die'in'harness scheme 

framed by the Government the applicant is in a 

helpless situation and is not in a position to support 

his family, As such finding no other alternative the 

applicant is approaching this Hon'ble Tribunal for 

protection of his rights and interests and it is a fit 
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case for the Hon'ble tribunal for protection of his 

rights and interests and it is a fit case for the 

Hon'ble Tribunal to interfere with and to protect the 

rights and interests of the applicant 

49 That this applicaton is made bond .FIde and for the 
cause of justice, 

I 
No - am 

51 For that, the applicants father died, while he was in 

eJnPloymervt under the respond,ns 

52 For that, the applicant is entitled to an appointment 

on compassiotate ground under the Diein ..'harnec:s scheme 
framed by the Government 

53 For, 
 that, the applicant has served on temporary basis 

in the post of Branch Postmaster at Didarkusj Branch 

post office in several spells during the leave of his 

late father and as such has acquired a valuable right 

or,  appointnient on compassionate ground. 

5.4 Por that, the applicant is unemployed and is being 

deprived of his right to live guaranteed by the 

cons titution 

5,5 
For that, large number of appointments have been made 

by the respondents wi thou t considering the 

applications/prayers lying pending before then] which is 
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violative of Article 14 and 16 of the Constitution and 

of the principles of natural justice. 

5.6 For,  that, the applicant made repeated prayers and 

submitted applications to the respondents praying for a 

compassionate appointment but with no result. 

Details of remedies exhated.. 

That the applicant st .Les that he has exhausted all the 

remedies available to h i m and there is no other 

alternative and efficacious remedy than to file this 

application. Prayers and representations made by the 

applicant before the respondents could not retch any 

rsu it, 

Matters not oreviouslv filed or oending with any other 

Court.. 

The applicant further declares that he had not 

previously filed any application, Writ Petition or,  Suit 

before any Court or any other authority or any other 

Bench of the Tribunal regarding the subject m ....er of 

this application n o r any such application, Writ 

Petition or Suit is pending before any oft hem. 

S... 	Relief(s) sought fo 

Under the facts and circumstances stated above, t h e 

applicant humbly prays 	that Your 	Lordahips 	be pleased 

to admit this 	application, call 	for 	the records o....he 
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case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not be granted and on perusal of the records and 

after hearing the parties on the cause or causes that 

may be shown, be pleased to grant 't he following 

relief(s): 

81 That the respondents he directed to appoint the 

applicant on compassionate ground under Dieinhar,'iess 

scheme in a regular Group W post. 

82 Costs of the application 

83 	Any other relief(s) 	to which 	the applicant 	is entitled 

as the Hon'ble Tribunal may dccii, fit and proper. 

During pendency of this applica'tion 	the applicant 

prays for the following relief: 

91 That the Honb1e Tribunal be pleased to direct the 

responder',t' to appoint the applicant as GDS on 

temporary basis immediately till such time he is 

appointed in a regular Group D' post. 

1o_ 

This application is filed through Advocates. 
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VERIFICATION 

I, Sri Gautam Das, Son of Late Upananda Das, 

resident of villaqe Harinabasti, P.O. Didarkush, Distric't 

Cáchar, Assarn, do hereby verify that the statements made in 

Paragraph 1 to 4 and 6 to 12 are true to my knolAiledge and 

those made in Paragraph 5 are true to my legal advice and I 

have not suppressed any material fact. 

And I sign this verification on this the .day of 

November, 2003. 
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DEPnTMNT OF POSTS : INDIA 
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Th 	ot o .Extza epartment4 Brapb Positmtfltsr,, 

•  SDBO has fa len Vacant n tO 

App3joatjonsrjjjVjtedfroii •th lQcal willing' 
canrlidated Ii,threstha dhdidates ,mut gdt their names spons-
ord thrdugh nearest rhpoytflE,flt Exhang€. Application in 
nc1ood on'n must reach ,1$ 	fice witHin one(l) month of 

instiL of ihis notice i 	jJ )Cfpp.icant must fulfil 
thc' :lloing ondition. 

pp1icnt'1ust he pdipneift'resident'of the villages 	L 

	

L'.O  is  loctd 	 ' 

The apldant must hé aeqtate meahb of income from 
an indp(indentsoue.of  llvEüihood(,' ,par±iCUlarS of other 

inder -m3ett source of ingorno hoi1d'bejin )cioneth 

C) ':ri 	apjlicarhlt shoud"b( 'able 1 to 6 f f4 suitable accornmod - - ,' 
Thn fc r the Post Office"at. his' bwn' cbst 
'hn rniimurn'quaiifidtio. ts t. be 146LC pased. 

' c cdiI.ate. shri not be les thai i years of age on 

	

LL.Lel- 	atil iotmcre th.n65 ears,on that dBte.- 

- 
• 	

' 	 v":,-,ni 
S1 

•.-( 	BARL3HiIYA. 

	

) 	•' 

Sr. iipdt of Post Offices! • 	 L 	, ' 	Cchr Dp. Si4chr-'18eOO1 ' 

-('i°Y 	ic.) : 	 f•. 	•. 	 ' 	 ' 

. The s s/1DIro 	 1.4 ct: 	or 
ifoiatiociL 1rcui1 ation nd d\recti.ng 

'
the candid&.ES I' 

submit 'jppkicatlon 4Pytigh '1he Ernployment 
/txchne o,hj's area.  

N 4.' The PF4 	 shou.d having it in 
the office nc'ttiØ  botiu'd:  and dir*tnt the, ô1, idate to 

• 	Eorward tI'ei 	ppl.ioat'os throijh the' Ernployment '. 

	

Exchnge ( IJct:H 1 j. ' 	 • 	 • 	 \• L.-- 

	

3 Ithe Px ien 	 .c 	for 

	

directthg th 	1ig14 ca -idjdat 	to, apply through 
?mp1oymerL 

	

- 	!- 	'"''f 	-• 	 - 	 - 
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Gáutarn as 
•. Son. of Late Upanenda Daa(Ex. B.P,M., Didarkush) Vi11ge 
'PO , Djdarkuah  :. c8tX4tr9aOhar 

To 
.. ' 	

. 1 ToSUperjntendent of post Of ficea 
'i  f ' 	S1chergA80 -. 	• •- 	•i PIN 708001 	

.4 
I 	

£ 	
4 	 f 	4 

Sub raYOt 	 thé1óat of Extra.. 
/Pepartmentaj Branch Potmaatere Diderkush Baatj I. jèa 	ÔEjce. 	:. 	

4QU 
•.c 	* 	 - • 	

t:: 	, 
Reapeqteej 	- 	

-t 

	

-/.. • 	- o;- Z4O$th.imb1y and reapectfufly ,  I beg to state that, 
am ti sóxäf,Xàte Upaflanda 

D4s Ex. B.P.M,, Didarjcuah P.0,. Didarkh, P.5, 50naj, Diitrjct..Cachar. My father 
was G3cpjre whjle in aerVjceon 2 9,1,2000 at Diderkush 
8a•atj, V43lage 'arinabaatj. -  In thi'& confleCioji.*'j6 4 . 	

•.'. J , -.. 
relevant t'o mention here that. the undersigned was 
provjsjj appointed as offici Wkanh' Postmaster 
at the Poat-• Off ice Diderk 	w'ior tlàte ttiarjèhdDá, .Li.. • rnx.. 	availed leave Wh1.Q)4fl servi.cp, which would be evident from the letter jcgted under Memo No. A383/pp• 
dated 23,2098for 60 daye Memo No. A..383/pp dated 19,599 
for 90diya.emo No. 

4383/DE' dated 10,8'* 98 for 21 days with effect from 30,708 to 19
0 8, 98, Memo Ho. A-3e3/pp 

dated 8.6.99 for 60 days with effect fmn 1.5.99 to 29.6
0  99 lui ld Merno ,

No. A,383/pp' dated 7.12,99 for 90 days with - 
• effOct from 0.11,99to 17.2099

0  It is Stated that I have 
disharged my duties withft11 satisfeciion to all concerned Vhonever -

aWointed as officiating 1aèja as B.P,M. Presently 
Xhae bean appojred a3,peàn temporarily and my servjâo 

• is lo 	
trminted at any'pojntO t meo therefore I 

-
request to Consider my appointment on regular basis to the 

post of Branch Poet Master at Dider)cuah Post Office. I -. 	— -•---• 	- 
that I have also applied for the post of - • 	•,'j .. 	Branch Post Mzater at Dide.rhuah and thi iaid appliCatjo • 	

was submitted by me to you on 4.4.2000 •but you have refused 
to accept the same on the ground tht the undersigned is 

not a matriculate, 1though I have informed you that I have 

--I 	 •. 	 Ontci,,, 
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• 	 already appeared the 1.S.L.C. xam( Repeaters) which 
w:s held in Deernber 1999 and result of the said Exami-

flationlikely tobe declared on April 2000. Therefore 
m casemay be considered for appointment to the post 
of Iidarkh Post vffice in the existing vacancy 
which occured due to death of my father while he was 

in service on compasjoxte ground. I am also entitled 
to consider the ppontrnen to tht? said post of B.P.M. on 

• 	 compass .onate ground on priority hads. 

view of the factual position you are 

requested to consider my aj;pointrr'ent on priority basis 
on compassi'onetégrdund to the existing vacant post of 
Fi.P., at Didarkush Iastj 3ranch Office, 

Thking you, 

Yours faithfully, 

• • (GAUTAM r) 
8 on of late Upananda Des (EX,BPM) 

yin.. Harinebstj, 
P*0a Djdarkush 
Dj5t. Cachar,  

I .,  
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From 
Sri (tautatn Das 
Son of Late Upanarada Das 
(Ex-BranchPoet Mastcr, Didarkush) 
Vu, Harinabastj 
P.O. Di.darkh 
T)Lstrict_Caehar, 
Assain. 

To 
The Superintelideut of Post Cyffi ces  
Cathat Diaision 
Silchar Assarn 
Pl.N788 001 

Sub: Prayer for compassionate appojntmen 

Respected Sir, 

Most humbly and re8pecfuJJI beg Ioly the following few line before 
YOU for your kind and sympath ik COnRjderjons 

1. That Sir, my father Läte'Upanarida Das, Ex-Brancli Poet Mastea; Didaikush, 
P.O. Didarkusji, District Cachar, assait died on 29.1.2000 at Dularkush Basti 
while he was in service under you. 

That Sir, following the death of my father, our family got plunged into a 

distsaliig conditioii all on a suddeta and I approached your honour for 
appointing' me to the post of Extra depannental Branch Post 

Master (EDBP) at Didarkush on compassionate ground. 

That Sir, you had been kind cnougj to give me hopes that any case would be 
considered with utmost  compassion and since then I have been approachjpg you time 

and again for an appointnent and I submitted representjon also to 
your honour for the said puipose but unfortunately my case has not been 
considere4 as yet. 

That Sir, it is re!evant to mention here that I was appointed to work as 
officiating Branch Post Master at Didarl(ush Post Office several times in 
different spells whenever my late father uRed to avail leave while he was in 
service I also worked as Peon on Temporary basis at Didarkush Post Office 
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and in all the occasions I discharged my duties to the full satisfaction of my 

super ors. 

That Sir, as per the rules I am entitled to get an appointment on compassionate 

ground which I have been stziving for, since long 'and I approached your 

honour praying for a cornpaasionate appointment 

That Sir, I am out of employment since long and have been facing extreme 

distressing condition and I earnestly pray to your honour to save our family 

from such a distressing condition. 

That SIr, your have been kind enough to appointment may other persons who 

are similarly situated and 1 hope to get similar justice from your honour. 1 also 

understand that there are vacant posts even till now under your -kind control 

where you can kindly accommodate inc in a group D' post on regular basis. 

. That Sir, I am aLso prepared to work as GDS for the time being till I can be 

appointed in a reguIa -  çrcup ,'D post in order to save myself and over family 

from such a disastrous situaliun. 

Under the circumstances stated above, I would pray your good office 

kindly to 'consider my case with utmost sympathy and appoint me in a regular 

Group 'D' post on compassionate ground and further I may kindly he 

appointed as GDS on temporary basis within the earliest till such time you 

appointment me in w Group D' post on regular basis and for thii aet of yor 

Idudness I thall i'einaht ever gi'ateful you. 

Yours faithfully, 

Date: 'o/q/ 2-003 	
(GAUTAM DAS) 



(, 

of 

fA 

?1I3f 
1 103 

 

/• I . 	- 

'I 

4c) 

DEPPRTMET 01 POST iNDI' 

OIC 01 

 
THS 13n.SUPDT.0F POST OFFICECHAR 0N!SILCI17°0' 

i No.. 	
Dated at SilCt\ar the ./• . 

Me 	
L Ii 

	

• 	 I 	
/ 

Shri/Sint. . . 	 ' 	• • 	
I 	• 	 a 

	

\(.r 	 . . 5.0 under slichar4. account with 	. 	
\ 	 H. 0/ 

.Karimqi0 4
js peji11tted to proceed on leave it out a11oWnces 

dayS with effect from.. 
for.

. "  

• . . •1 j. 	. ?; .'i;i.... 	, . . a  

rhe appoifltflt of Shr1/Smt. 	
. 	 a ..  •  

as hi,'.• subst ut is approved on the' clear 

that t..hStitU my be jscharged by the 
appoiUtifl authOi 

iy 	iy .imr wit.h1t
cissigninq any reasOn. 

cl4L 
Sr. Supdt of Pct 0ffl 	I 
Cachar. Dn. SilchE _78801 

Copy Tn- 

L h./sT4 

 

Ho is infotmed thatif (1) thiS pell 
f leave 3rant 

2xtended and therthy exceedS 180 dayS or (2) ii duri1J 
1.2 months the 1eve taken in diUereflt spells ..ceed 
180 dayS, he/she il be remcved from se 

6 serv ceL 
ice accori. 

. ofP\ BDPeflt (CdC. ., 

1964. 
• 	. Shri/cmt ( 

flk, 
 

	

Tr 	
• • • • • • •,..! . • • • 	• • • a 	 . • • • 	- •. e a . • • 

•.t•è ,4'..a. 
•• • ••. m• 	

a 

3 'the Sr. PostmastEr Silchar 
i.iai1kandi' 

• 	

,. 	 (2 	t 

4 The SUIPOS . . •. . • . • 	
. .\ . . • . . . . . 	, Eub-Dn• • • . 

 • • 	. a 

S. supdt.of 	offices 

çchar Dfl1 	 8001 
• 0 • 	 ••• 	 I 
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4 	 GOVT. OF INDIA 
DEPARTMENT OF POST 

CFFICE OF THE SRUPDT OF POST OFFICES :CACHAR DN : Sj .1L,C HAR-7 0,1: 

• 	1;L,n,t.1, No. 	. 	• 	• 1I•• 	 . , Dtd. Silchar-78800 1  the.... * . • 1 	• • .. 

EVA 
r / 	1Lv44".' 	 . 	 11Y1 

t.. 	........... • . . 	. • , 	. . • . • 	. . . . 	. . 	- . . 	. • • . . • . • 

) 1 V ' 	(? (• 
4j1/ 

in account with6,6 	 urr Silehar 	 H.O.. 

i permitted to proceed o ieaewithout allowance £'. 
days with effect from.. 	 .....to. .9 .. 	 . 	Y.... •i 

- 
Thu aijuointciept of Sri/St. .Q . . •• ..• .. . • • . • . . • • • • . . . .' • 

of his/her substitute is approved on the clear Underdtanding that.the 

substitute ma.Y be discharged by:the appointingauthOfity at any tiine 

without ussigiing any reason. 

• 	 S.Sudt, of Post Offices 
• 	 • 	• 	Cachr Dn,, SilC-7i'EAJO1 . 

Yt0 	 p , 	: 	. . 	.'.. . 	Y. 	
• 	A 

• . a . • • • 	. . 	• 	 • I 	• 4 	• 	• • 	. • 	. 	. . . 	. . • • • . . . . . . 
He is informed that if (1) thi'a' spell of ieaye ganted extended and 

thereby exceeds 180 days or (2) if dirin 12j-nonth3 the leave taken n 
different apelis exceeds 180 days, he/she -  wl] he removed from service 

	

according to aule 5 of P&T ED Agents (Cenduct- SRViGiRu1s 	 • - 
2 Shrilsi( 	 cf ç 	(-Prn, 	Yk11<thV LL 

* 	I 	I 	!464*-ésa?*16.a 	..••4.•.•... 
NOJ 	V1' .....................................................................•.•••••• 

::iSr.PPst1gJ *lch '11 

• 	 • • 4 • * S 4 6AA 
 a • -a a • • 	• • • e a 	• U 	• fl 6 . • •.. • a , • • • • a . • . •. a • a • • a a • a • • a 

	

• 	 • • 

- 	t• 	• 	• 	••• 	- 

(( 

• 	S4.Supdt. of - Po3tO.Ifices, 
CJchdr L)n 40  Silcr-788001, 
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1 	• / 	 f Y  
IvleJfl() 	

j•\ . .... . 
	• 4 ....r)tcl. ;.'tbcIir7B)O0 	the......'• 

h 	Lk 

ri/Smt. . 	. 	•. . . . 	. . . 	. 	
• • • • • • . ,in 

	

r-I

CCOUt 	 . * 	. . . . 	• . . . . o under Si i 	Hchar 	.0/ 
I:, with.  

r.rnqrt itOis ennittd to proceed on leave withQUt 
alloWaflZ 

.Y)
3  f' 

frr. 	.Y. . . 	
. .days with effect froim. . ......... . .. to 

	

4 	
(t 	ttt%t4. 	t' 

ie appo.i ntme't ci: sri/SrTo . . . • • • • 

	

as his/1ie subStitUt is approved on the 1ear 	
derstafldiflg 

subi.tUte mV 
be discharQd by the appointing authori 

that t.h'  

	

ty ; t. any t.ir 	w! Lh".1 L : :igning any mason. 
	 * 

r. supdt. of ptht offices 
Cachar Bn. silchar-88001 

Copy 
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"4 ,... 	I-. ...........- 	.• ••• 	...%. •.,•• 4* ó I S 4••••I 

I: .1.s informed that. i (1) this spell of leave granted 
xtendecl arid .herehY exceeds 180 dây or (2) if during 

12 
røt1i. thc lc3\'e taken in differIt spella exceeds 

• 1,30 Uay', h/h sill 
be rernçved from service according 

L 1Ui-? 5 of 	
fl) Agents (Conduct .& $orvice) Rules, 

/ 	1.9'1. 	 - 

.. . c.,. 
 .4 	f. .• . 	. . . 	

"AJ 

• •• •.e• ..........• s•••••**' •. .,;e..*•• 

3. 'i'Ii Sr. po3tirti3L, Slichar 

11.0. 	 :• 	 . 	
(.. 

4 	iie SD:tPOs .. 	.... 	
••.•• . . •. . . Sub1Jn. . . . . . . . . * .. . 

: 	
:• 	

* 	S S ........*.m* 4 •* 	a S 	

•• 
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OflFICE OF THE ;R.3UPD'V1OF OT; ; pFl 	C\R DWI SILCHTR788OO :) 

MeITlO 	 33/f .. 	i'Dtd. sichar488001 the. .Rf/9 

account 	..2j 	 .. ICo 	 .0 uhder S±lchar H,0/ 

a.n 	
iJaermitte' to.p'oceeCl on leave without a11owaneS. 

effect .frOmT.fr. 

'I  
è • è P504 • 	s • • 	• L 	i./. 	• • * • 	• 4' 	•• •i•• 	 •••• 	

r 

L 	
44 

The appotntmflt of Sr/ tt.(. 	 fr 
as his/her substitute is appqved nthe1 	 t-saridirig 

that the suhgtitute may bedjcharged  y  th,E appointing author1 fA 

ty at ny tinie withbut assigning an r reaSOn. 

Imp 

Sr. Supdt O?o' t Offices 
Cachar 	i1char-'788001 •• 

- 	 . 	,..•. 	 • 

• 	Copy To:- 	 . 	 . . 

1. 	hr1/smA.'si. i.. •. . • 	 . .f?. 	 .,.(. 

0 .4 • • • . * . . b • . o •5 • • • • • 	. • . . A • 	. . . .. 1-.. • . so . 	 -• 

• 	i•t is informed that if (1) this spe1lbf .lave granted., 
extended and thereby eceed 180 dysor (2) if during 
12.moths the leave taken in diffèort spelle exceeds • 
1130 he/she will be removed frmservice according. 
to Rule S of P&T ED Aents (conduct &Service) Rules 

• /.i 964. 	. 	. 	 • 	• . 	• 	. 	• . . 	 • . 1. 
<4(rY! 	ht 

( Si 

3. Th 	 iç e Sr.Postmaster,. sihr.H4JPoSttflaSters Karimganj ( 	•-•,_•__Jl_• 	- N- 	.. 	 P  

4 The 13DIP0S e(fl.tt., a9 	. 	e..SUbrbn.. 
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IN THE CZUTRkL ADIINISTRATIVE TBThUNAL ' 

GUWAHLTI BENCH ::: GUWAH.TI 

O.A. NO. 260 OP 2003 

Shri 1autam laso 

...... Applicant. 
_ Vs — 

Union of India & ore. 

lesponderits. 

In the matter of : 

Øritten Statement submitted by 

the Respondents. 

The respondents beg to submit a 

brief history of the case which 

may be treated as a part of the 

written statement. 

(BRIEF HISTOBYJHE OASR ) 

I 	Late Upananda is, father of Shri Gautam 1s 

(applicant ) was working as GDS BPM Didarkush Basti EDBO. He 

died while in service. 

Shri Gautam 1s, eldest son of the deceased applied 

for appointment in the post on compassionate ground. He was 

not I4atriculate. As per departmental norms, qualification for 

the post of GDS BPM is Matriculatkonor equivglent exarninajj.Ofl. 

Accordingly his application for compassionate appointment was 

COfltd.e...•.s . 
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• fo2varded totPtmaster General, Assam. 

on 27.10.2000 with recommendation for any 3D Poet excepj the 

post of BW and at that time there was no vacant post available 

except the poet of BW. 

PAR&7WISE C0M1ENTS $ 

10 	 That with regard to the statement made in pam 1 9  

of the application the respondents beg to state that the case 

of compassionate of the applicant has not been decided yet and 

still it is der  consideration of the authority and acb 

question of non-consideration does not arise. 

That with regard to the statement made in pam 29, 

of the application the respondents beg to state that the 

applicant was not an employee of the Department. He worked 

as a nominee of his father against the leave vacancy. 

That with regard to pam 4.1, of the application 

the respondents beg to offer no comments. 

4' 	That with regard to the statement made in pam 4.2, 

of the application the respondents beg to state that Ite 

Upananda Das father of the applicant died on 29.01 .2000 while 

in service. 

5 • 	That with regard to the statement made in pam 4 .3, 

of the application the respondents beg to state that applica 

tion for compassionate appointment oiiaflt_WaS-1Q 

warded to Circle Authority to select the cand1datQi2. 

compassionate appointment. Selection of compasiozate_.. 

Contd. . . • 
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appointment is based on recommendation of thQ ixc1eelection 

Committee_Guahati. 

6 • 	That with regard to the statement made in. para 4.4, 

of the application the respondents beg to state that as per 

noms of the department advertisement for the post was made 

but the selection was not finalised. 

7 • 	That with regard to the statement made in pam 4.5, 

4 
	 of the application the respondents beg to state that the 

applicant was infoned by the respondent on 7.10.03 that his 

case was forwarded to Circle Office on 27.10.2000. 

8, 	That with regard to the statement made in pam 4.6, 

of the application the respondents beg to state that during 

• the incumbency of his father, the applicant worked as nominee 

time to time against he leave vacancy with the responsibility 

1 of his father. But these are not the criteria for compassionate 

appointment. 

9 	That with regard to the statement made in pam 4.79, 

of the application the respondents beg to state that on the 

basis of Circle Selection Committee and approval of the Chief 
- 

Postmaster General, Assam Circle, Guwahati some compassionate 

appointments have been made • The Senior Sapdt ( 1eepondent 

No .2 ) is not the authority to select/approve the candidate 

for compassionate appointment and no application is lying 

pending with the respondent. 

Contd.. . . . . . 
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10. 	That with regard to the statement made in pam 4 .8, 

of the application the respondents beg to state that there is 

no question of non-consideration of the case of compassionate 

appointment of the applicant as the case was duly considered, 

but as there was no vacancy he could not be appointed. 

110 	That with regard to the statement made in pam 4.99 

of the application the respondents beg to offer no comments. 

12. 	That with regard to the statement made in pams 

5.1 to 5.2, of the application the respondents bog to state 

that the department is not duty bound to give compassionate 

appointment each and every cases. Sach employmen.t to the 

dependent is given only in very hard and exceptional cases. 

13 • 	That with regard to pam 5.39 of the application 

the respondents beg to state that as pzz same as pam 4.6. 

14 • 	Tht with regard to para 54, of the application 

the respondents beg to offer no comments. 

15 • 	That with regard to para 5.5, of the application 

the respondents beg to state that discussed as same in 

pam 4.7 

That with regard to pam 5.6 9  of the application 

the respondents beg to state that the allegation is not at 

all correct as discussed same in pam 4.3. 

That with regard to the statement made in pam 6, 

of the application the respondents beg to state that the 

-4 

71 
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applicant did not prefer any appeal/petition to higher authority 

before filing the ease to the Hon'ble Tribunal. 

That with regard to the statemen.t made in pam 7 1, 

of the application the respondents beg to state that the appli-

cant has gone to Hon'ble Tribunal before exhausting the depart-

mental channel. 

That with regard to the statement made in pam 8 9  

of the application the respondente.beg to state that the 

applicant is not entitled to get any relief since he has gone 

to Hon'ble Tribunal before decision of the case and exhausting 

the departmental channel. 

That with regard to the statement made In pam 8.1 9  

of the application the respondents beg to state that as per 

departmental norms there is no provision to appointment an 

outsider in a regular Group '1)' Post. 

That with regard to paras 6.2 to 8.3, of the 

application the respondents beg to state that as discussed 

same in pam 8. 

That with regard to the statement made In pam 9 to 

9.1 of the application the respondents beg to state that since 

(1 his application for compassionate appointment is under considem 

1 tion by the appropriate authority there is no provision to 

appoint him in any post even_onteflipor y basis. 

Verification.... 
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VERIFICATION 

I, J.K.Barbhuiya, Senior Supdt. of Post Offices, Cachar Division, 

Silchar, Assani, being authorised do hereby solemnly affirni and declare that 

the statements made in paragraphs f ( ) t j are true to my 

knowledge and those made In paragraphs 	 are true 

to my Information and I have not suppressed any material fact. 

And I sign this verification on this 	th day of April, 2004. 

0L dkAC 

Declarant 

- 	O1 
Sr. Supdt. of Pu Otlices 
Gkiat 

Division Si1cat' QO1 


